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SHRI DINESH GOSWAMI
(Assam): Letuy now take up for
consideration the next item.

THE BRAHMAPUTRA BOARD
BILL, 1980

MR. DEPUTY CHAIRMAN: The
Minister.

SHRI BHUPESH GUPTA (West Bengal):
This is a non-controversial Bill and,
therefore, we will phase it now.

THE MINISTER OF IRRIGATION (SHRI
KEDAR PANDE): Sir, I beg to move:

"That the Bill to provide for the
establishment of a Board for the planning
and integrated implementation of measures
for the control of floods and bank erosion
in the Brahmaputra Valley and for matters
connected therewith, as passed by the Lok
Sabha, be taken into consideration."
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The question was proposed.

MR, DEPUTY CHAIRMAN: The
question is:

"That the BUI to provide for the
establishment of a Board for the planning and
integrated implementation of measures for the
ontrol of floods and bank erosion in the
Brahmaputra Valley and for matters
connected therewith, a, passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 to 30 were added to the Bill.

Clause 1, the Enacting Formula, and the
Title were added to the BUI.

SHRI KEDAR PANDE: Sir, [ move:
"That the Bill be passed." The

question was proposed.
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SHRI BHUPESH GUPTA: Mr. Pande ha;
been, siting like a passenger i, an indefinitely
lat, train. I think the Bill should be passed.

SHRI KEDAR PANDE: Thank you veiy
much.

SHRI NARSINGHA PRASAD NANDA
(Orissa): Sir, I welcome the provisions of this
Bill. But this is not the only river which
requires taming and for which planning and
integrated implementation of measures for the
control of floods and bank eiosion are
necessary. There are other rivrey i, this
country for which similar laws ought to be
passed.

The other day I had mentioned the
provisions in the Constitution and
incidentally read out to the hon. Minister
Entry 56 of the Union List. If water is to be
treated ay a national resource, such big rivers
like the Brahmaputra should be
tamed.

I say this because, in my 7 P.M.
own State, the river Maha-

nadi causes this kinc< of havoc
every year. This river also requires to be
tamed like the Brahmaputra. There are many
other rivers in the country which squally
require to be tamed. This year in U.P. and
Bihar we have seen the very serious flood
situation. So, ther, should be a permanent
cure and for a permanent cure for this, Sir, I
would suggest that similar Bills should be
brought forward by the Minister in exercise of
the powers given under entry 56 of th& Union
List of the Constitution. This river, Sir, should
be regulated and developed so that it will
serve the best interests of the country and the
water resources also can be fully utilised.
With these words, Sir, I support this Bill.
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SHRI SHIVA CHANDRA JHA: Sir, we all
support this Brahmaputra Board Bill. This is
not just a support, but it in a support which
come from the bottom of our hearts and we
support the Minister. But, Sir, I want to know
from the hon-iourable Minister whether, as
has been pointed out by Mr. NanJa, this
piecemeal legislation would control the floods
in the country which occur every year. Such a
piecemeal legislation won't control the floods
in the country which visit our country every
year. I do not want to present other instances.
But I want to present only one instance that is,
the Western Kosi Ca”al project. You know,
Sir, that Bihar, Particularly north Bihar, is
visited by floods every year and thig year also,
my district, Madhubani, and other areas are
under floods, for the control of the floods in
the North Bihar area, you must have the
Western Kosi Canal Project completed. This
hag been going on for a long time. It was
inaugurated by Pandit Jawaharlal Nehru; it
was inaugurated by Shri Lai Bahadur Shastri;
and then it was inaugurated by Mrs. Gandhi
also, the present Prime Minister. But I do not
know what is happening to this scheme, to
this project.
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Will you give an assurance to this House
that, apart from thig Brahmaputra Board Bill,
you will bring forward comprehensive Bill for
the control of the floods in the entire country
and, at the same time, you would include a
specific provision in the Bill to complete the
Western Kosi Canal Project by fixing a
deteline or time limit? Will you giv, an assu-
rance that before a particular date the Western
Kosi Canal Project will be completed so tfiat
the present devastation that is there and the
damages that are caused to the people of
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Bihar are completely removed? If you give
such an assurance, we will also give our
wholehearted support to the Bill.
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MR. DEPUTY CHAIRMAN:
question is:

"That the Bill be passed." The
motion, toas adopted.
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MR. DEPUTY CHAIRMAN: Now is it
the pleasure of the House tc take up the next
item?
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SHRI BHUPESH GUPTA: I suggest
Sir, that let us adjourn now. What can be
done now? Moradabad thing we could
not ignore. 1 think that there is no point
in taking up the next item today. I think
in the next session, on the first day or in
the first week, this should be taken up.
That should be the commitment by us. I
am not asking for any undertaking from
anybody. That is why I suggest that let us
adjourn sine die. But I would

MGIPND  ™M—850 R. S.— 570

[ RAJYA SABHA ]

Influx of People 452
from Assam

tell the Government: Please do not do
monkey trick with the industrial policy.
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The House then adjourne sine

die at six minutes pas seven of the
clock.



